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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH, 

IN THE MATTER OF: 
Nabin Nanda 

Member Sccrctary, SEIAA, Odisha & Ors 

them: 

KOLKATA 
Appeal No. 05/2025 /EZ 

Versus 

VAKALATNAMA 

KNOW ALL to whom those prescnt that 1, Suvedre kemy Sm Deputy 
Director of Mines, Talcher, A/Po- Remuan Rd, Talcher, Odisha 759100 on behalf of Respondents No. 3, 4 & 5, �o 
hereby appoint: 

case. 

...Applicant 

MR. RAMAN YADAV (D/5326/2019), ADVOCATE 

..Respondent(s) 

(hereinafter called the Advocate(s) to be my/our Advocate(s) in the above- noted case authorized 

C-167, LGF, DEFENCE COLONY, NEW DELHI � 110024 
Ph.: 011-45784866, M- 880045778 1 E-mail- officcoframanyadav(@gmail.com 

To act, appear and plead in the above-noted case in this court or in any other court in which the 
same may be tried or heard and also in the appellate court including High Court subject to payment of fees 
separately for each court by meus. 

To sign, file verify and present pleadings, appeals cross-objections or petitions for executions 
review, revision, withdrawal, compromise orother petitions or affidavits or other documents as may be 
deemed necessary or proper for the prosecution of the said case in all its slages subjects to payment of 
fees of each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party. To 
withdraw or compromise the said case or subject to arbitration any differences or disputes that may arise 
touching or in any manner relating to the said case. To take execution proceedings. 

Advocate(s) 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts 
and things which may be necessary to be done for the progress and in the course of prosecution of the said 

To appoint and instruct any other legal practitioner authorizing him to exercise the power and 
authority hereby conferred upon the advocate whenever he may thing fit to do so and to sign the power of 
attorney on our behalf. 

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocate(s) or 
his/their substitute in the matter as my/our own acts, as if done by mehus to all intents and purposes. 

And I/we undertake that l/'we or my/our duly authorized agent would appear in court on all hearing 
and will inform the Advocate(s) for appearance when the case is called. /we undersigned to hereby agree 
not to hold the Advocate or his substitute responsible for the result of the said case. The appointment costs 
whenever ordered by the court shall be of the Advocates(s) which he shall receive and retain for 
themselves. 

And l/we the undersigned do hercby agree that in the event of the whole or part of the fee agreed by 
meus to be paid to the Advocate(s), remaining unpaid he shall be entitled to withdraw from the prosecution 
of the said case until the samne paid up. The fee settled is only for the above case and above court. l/we 

hereby agree that one the fees is paid I/we will not be entitled for the refund of the same in any case 
whatsoever and if the case prolongs for more than 3 yrs. The original fee shall be paid again by me/us. 

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the content of 
which havc bcen understood by me/us on this22alay of , 2025. 

Client 

Deputy Director Mines 
Talcher Circle, Talcher 
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Office of Raman Yadav <officeoframanyadav@gmail.com>

Service of Counter Affidavit filed by R 3, 4 & 5 in the Appeal No.05/2025/EZ titled
Nabin Nanda Vs. Member Secretary, SEIAA, Odisha & Others.
1 message

Office of Raman Yadav <officeoframanyadav@gmail.com> Sat, Sep 27, 2025 at 4:22 PM
To: Sankar Pani <sankarprasadpani@gmail.com>
Cc: seiaaorissa@gmail.com, paribesh1@ospcboard.org, "nihalprasadroadmetal@gmail.com"
<nihalprasadroadmetal@gmail.com>

Dear All, 

This is to inform you that the Counter Affidavit on behalf of Respondent No. 3, 4 & 5 in the captioned matter has been
filed before the National Green Tribunal, Kolkata. 

A copy of the same is being attached herewith for your reference. 

This email serves as an advance service. 

Office of Raman Yadav
Advocate, Supreme Court of India
C-167, LGF Defence Colony, New Delhi -110024
Mobile: +91 88004 57781

Counter Affidavit Nabin Nanda R 3,4,5 (1).pdf
8191K

25Proof of service
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